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ACT No. XV OF 1910. 

[PASSED BY THE GOVERNOR GENERAL OF INDIA IN COUNCIL.] 

(Received the assent of the  Governor General o n  the  5 t h  - 
August  1910.) 

An Act to consolidate and amend certain Acts 
relating to Cantonments. 

W H E R E A S  i t  is expedient to consolidate and 
%mend certain Acts relating to cantonments; It 

is hereby enacted as follows :- 

CHAPTER I. 

PRELIMINARY. 
Ghort title 
and extent. 

1. (1) This Act may be called the Cantonments 
Act, 1910. 

(2) It extends to the whole of British India. 
Interpret%- - 2. I n  this Act, unless there is anything repug- 
tion. nant in the subject or context,- 

(a) " officer " means- 

(i) a person who, being an officer within the 
44 e 45 meaning of the Army Act, is commis- Yiot., c, 58, 

sioned and in pay as an officer doing 
military duty with His Majesty's r-egi- 
lar forces as defined in, that Act or as 
an officer doing such duty in any arm, 
brahch or part of those forces; and 

(ii) a person doing military duty as a war- 
rant officer with those forces or with 
any arm, branch or part thereof, whe- 
ther he is or is not an officer within 
the meaning of the Army Act : 

(b)  "soldier " means a person who is a soldier 
of His Majesty's regular forces within 

the 



II.-Cantonments and Cantonment A u- 
thorities, Courts and Police.) 

the meanirig of tlie Army' Act, and is not 
an officer within the meaning of this Aut : 

spirituous liquor " means any fermented 
liquor, any wine, any a l c o ~ ~ l i c  liquid ob- 
tained by distillation, and the sap of any 
kind of palm-tree, and includes any other 
liquid consisting of or containing alcohol 
which the Local Government, with the 
previous sanction of the Governor Gene- 
ral in Council, may, by notification in the 
official Gazette, declare to be a spirituous 
liquor for the purposes of this Act : 

intoxicating drug " means opium, ganja, 
bhang, charas and every preparation and 
admixture thereof, and includes any 
bther intoxicating substance or liquid 
which the Local Government, with the 

- - previous sanction of the Governor Gene- 
ral in Council, may, by notification in the 
official Gazette, declare to be an intoxi-. 
catjng drug for the purposes of this Act : 
1anid 

owner " includes the person who is receiv- 
ing or entitled to receive the rent of any 
building or land, whether on his own 
account or on behalf of himself and others 
or as an agent or trustee, or who would 
so receive the rent or be entitled to receiv~ 
i t  if the building or land were let to a 
tenant. 

CHAPTER 11. 
ENTS AND CANTONMENT AUTHORITIEB~ 

COURTS AND POLICE. 
Cantonments. 

The Local Government, with the pervious D, 
)f the Governor General in Counoil, may, Ca 

K 
by 

:fini 
nto 



[Chapter II.-Cantonments and Cantonment Au- 
tho~itigs, Cowts  an2 Pofdce,) 

notification .in the official Gazette, declare any 
p a8w in which any of His Majesty's regular forces 
are quattered within the territories administered 
by such Government to be a cantonment for the piir- 
poses of this Act and of all other enactments for 
the time being in force. 

(2) The Locd Government, with the Iike sanc- 
tion, may also, by a like notification, define the limits 
of any cantonment for the like purposes. 

Cafitonmmt Xuthorities and Magistrates. 
Centonwent 4. For every cantonment beyond the limits of a 
authority and Presidency-town there shall be a cantonment author- 

ity and a Cantonment Magistrate. 
5. ( I )  The expression " cantonmeni authority " authority. 

as used i n  this Act means a cantonment committee or, 
where a cantonment committee has not been con- 
stituted or has in pursuance of an order of the LocaJ 
Government ceased to exist, or for any reason can- 

*% 
not be convened, then, subject to any rules made 
under section 24, clause (5), the commanding officer 
of the cantonment. 

(2) The Local Government shall determine, with 
respect to every cantonment in  which troops are for 
the time being quartered, whether or not a canton- 
ment committee is to be constitupd. 

(8) The cantonment authority shall be deemed to 
be a local authority as defined in $he Cattle-trespass 
Act, 1871, the Local Authorities Loan Act, 1879, !&fA8:~i9, 
the Indian Telegraph Act, 1885, and the General XI11 of 188 
Clauses Act, 1897. bx of 1897. 

Cantonmenl~ 6. The cantonment Magistrate shall be a Magis- 
Magistrate 

ttrate appointed by the Local Government under sec- 
tion 12 of the Code of Criminal Procedure, 1898, V of 189&. 
and, as such, subordinate to  the District Magistrate 
or to the District Magistrate and the Sub-divisional 
Magistrate, as the case max be, under section 17 of 
that Code. 

Cantonmsat 
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(Chapter I.1.-Cantonments and Cantonment Au- 
thorities, Courts and Police.) 

Cantonment Court of Small Causes. 

7. (1) When the Local Government appoints the Appointment 
of Canton- Cantonment Magistrate to be the Judge of a Court ,,,t Magis. 

of Small Causes established ,within a cantonment t$$;;;,",",","dge 
under the Provincial Small Cause Courts Act, 1887, merit C O , ~  

it. shall, in its order appointing him to be such Judge, of Small 
declare, and may by notifibation in the official Causes. 

Gazette vary, within a limit of five hundred ru ees, 

him under that Act. 
P the vadue of the suits which are to be cognizab e by 

(2)  The provisions of section 15, sub-section (s), 
of the said Act shall not apply to a Court of Small 
Causes of which a Cantonment Magistrate is the 
Judge. 

8. When the Local Government appoints an  Appointment 
Additional Judge of a Court of Small Causes, of of A-dditionai Judgeof Can- 
which a Cantonment. Magistrate is the Judge, i t  tonment 
shall, in its order appointing him to be such Addi- Court of Small Causes. 
tional Judge, declare, and may by notification in 
the o%cial Gazette vary, within a limit of fifty 
rupees, the value of the suits with respect to which 
the functions of the Judge of the Court may bo 
assigned to, and discharged by, the Additional 
Judge under section 8 of the Provincial Small Cause 
Courts Act, 1887. 

9. A Cantonment, Magistrate as Judge of a. Continuano e of jurisdiction Court of Small Causes may, whatever may be the of canton- 

value of the suits cognizable by him as sucli Judge, ment Court 
of Small dispose of any suit which was within the pecuniary Causes in cer- 

limits of the jurisdiction of the Judge presiding tain cases notwithstand- 
over the Court at the time of the institution of theingreduction 
suit, and may entertain and dispose of any proceed- of jurisdic- tion of Judge. 
ing after decree in any such suit. 

Cantonment Police. 

10. (1) The police-force employed in a canton- PoIice- 

ment beyond the limits of a Presidency town shall, 
I for 

K 2 



232 Cantonnaants. [ A C T X V  .. 

(Chapter III.--Spirituous Liquors and Intoxicating 
Drugs.) 

for the purposes of the Madras District Police Act, XXIV of 
1859, or the Police Act, 1861, or the Bornbay Dist~ict \8t;'1861. 
Police Act, 1890, as the case may be, be deemed. to Born. I V  04 
be par t  of the general police-establishment under the '890' 

superintendence of the Local Government in  whose 
territories the cantonment is situated. 

(2) The area comprised within the limits of a 
cantonment shall be deemed to be a town for the 
purposes of section 34 of the Police Act, 1861. v of 1861. 

CHAPTER 111. 

Unauthorised 11.-If within a cantonment, or within such 
sale of spiri- 
tuous liquor limits around a cantonment as the Local Government 
or intoxioat- may, by notification in the official Gazette, prescribe 
ing drug. in this behalf, any erson not subject to military 

law or any person su ! Sect tc ai l i tary law otherwise 
than as an officer or soldier knowingly barters, sells 
or supplie, or offers or attempts to barter, sell or 
supply, any spirituous liquor or intoxicating drug 
to or for the use of any soldier or follower or soldier's 
wife, without 'the written permission sf the com- 
manding officer of the cantonment or of some person 
authorised by the commanding officer to grant such 
permission, he shall be punishable with fine which 
may extend to one hundred rupees, or with impri- 
sonment for a term which may extena to three 
months, or with both. 

Unauthorised 12, I f  within a cantonment, or within such 
possession of limits around a cantonment as the Local Government 
liquor. may, by notification in the official Gazette, prescribe 

in this behalf,- 

(a) any person subject to military law other- 
wise than as Itn officer or soldier, or 

(b) the wife or servant of any such person or 
of a soldier, 

ha3 



(Chapter III.-Spirituous Liquors and Intox$cating 
' Drugs.) 

has in his or her possession except on behalf of the 
Uoverninent or for the private use of an oll[icer more 
than one quart of any spirituous liquor other than 
fermented malt-liquor without the wsifien permis- 
sion of the commanding officer of the cantonment or 
of some person authorised by the commanding officer 

- to grant such permission, he or she shall be punish- 
able in the case of a first offence against this section 
with fine which may extend to fifty rupees, and in 
the case of a subsequent offence against this section 
with fine which may extend to one hundred rupees, 
or with imprisonment for a term which may extend 
to three months. 

13. (1) Any police-officer or excise-officer may, Arrest of per- 
sons and seiz- without an order from a Magistrate and without a ,,,. 

warrant, arrest any person whom he finds commit- !;y+&~;~g 
ting an offence against section 11 or section 12, and 
may seize and detain any spirit-uous liquor or intoxi- against the 

two last catiag drug in respect of which such an offence has foregoing 800. 

been committed, land any vessels or coverings intions. 
which the liquor or drug is contained. 

(2) Wlhere a person accused of an offence against 
' 

section 11 has been prev,iously convicted of an offence 
against that  section, an officer in charge of a police- 
station may, with the written permission of a Magis- 
trate, seize and detain any spirituous liquor or in- 
toxicating drug within the cantonment, or within 
the limits prescribed under section 11, which a t  the 
time of the alleged commission of the subsequent 
offence belonged to, or was in the possession of, the 
person. 

(8) The Court convicting a person of an offence 
against section 11 or section 12  may order the con- 
fiscatioli of the whole or any par t  of anything seized 
under sub-section (I) or sub-section (2). 

(4) Subject to the provisions of. Chapter XLIII 
pf the Code of Criminal Procedure, 189B, anything 
seized under sub-section (1) or siub-section (2) and 

not 



(Chapler III.-Spirituous Liquors and Intoxicating 
Drugs. Chapter I V.-l'mation and Canton- 
ment Fund.) 

liot confiscated under sub-section (8) shall be restored 
to the person from whom it was taken. 

saving of 14. The foregoing provisions of this Chapter 
artiolea or 

sold shall not apply to the sale or supply of any article . 
for medicinal for medicinal purposes by a medical practitioner, 
purposes, chemist or druggist,. I 

CHXPTER IV. 

Tarnation. 
General 15. (1) With the previous sanction of the Gov- 

ernor General in Council, tbe Local Government axation. 
may, by notification in the official Gazefie,- 

(a) impose in any cantonment which is not in- 
cluded in a municipality any tax which, 
under any enactment in form a t  the date 
of the notification, can be imposed in an 
municipality within the territories a 2  
ministered by such Government ; and 

(b) abolish or modify any tax so imposed. 
(2) When any tax is leviable in a cantonment in 

ursuance of a notification under sub-section (I), the 
Eocal Government, subject to the like sanction, may, 
by a like notification, apply or adapt to the canton- 
ment the provisions of any enactment or rules in 
force at the date of the notification in an munici- 
pality within the territories administereB by such 
Government relating to- - 

(a) the assessment, collection or recovery of any 
tax;  

( b )  the refund or revision of, or exemption from, 
any such tax; and 

(c) the punishment of any breach of such~enact- 
ment or rules. 

I m. (1 )  The 



(Chapter I V.-Taxation and Cantonment Fund .) 

16. ( 1 )  The Local Government may, by notifica- E xtension of 
Aot XX of tion in the official Gazette, extend the provisions of 1856 to cer- 

5 E  of 18GQ the Bengal Chaukidari Act, 1856, to any cantonment, tain c a l ~ t m ,  
I which is not included in a municipality and which ments. 

i s  situated in any part  of British India in which 
that Act is in force, and the Cantonment Magistrate 
may exercise all the Bowers of the Magistrate under 
that Act, subject only to the control of the District 
Magistrate and the Local Government. 

(2) The Local Government may order that a 
cantonment to which the provisions of the Bengal 

RE of 1866. Chaukidari Act, 1856, have been extended shall be 
divided into any number of cantonment divisions, 
and may determine the nature of the tax to be levied 
in each sueh division according to seetion 10 of that 
Act. 

17. While a tax assessed accord'ing to the circum- Restriction o f  
power of tax- stances, and the property to be protected, of the per- &tion in can- 

sons liable thereto, .or according to the annual value tonmanta iq 
whioh Act of i~ouses -and grounds, is levied under the Bengal x x o f  1856 is 

EN of 1856. Chaukidari Act, 1856, in a cantonment, a tax on in force. 

persons practising any profession or ar t  or carrying 
on any trade or calling or a tax on buildings and 
lands, as the case may be, shall not be leviable in 
the cantonment in pursuance of a not1'fication under 
section 15 of this Act. 

18. ( 1 )  Notwithstanding anything in any enact- power tO PO- 

ment for the time being in force, the Governor Gene- h~bitor  OF-, 
empt from 

ral in Council may, by notification in the Gazette of taxation, 

India, prohibit the levy of the whole or any part of 
any tax imposed in a cantonment, or exempt any 
person by name or in virtue ;of his office or any class 
of persons, or any property or any class of property, 
from the operation of any such tax. 

(2)  Where the area subject to the authority of a 
municipal committee as defined in section 2 of the 

KI of 1881, Municipal Taxation Act, 1881, includes the whole: 
or part of a cantonment, nothing in section 4 or sec- 
tion 5 of that Act or in any other like enactment for 

t h e  



(Chapter I Y .-Taxation and Cantonment Fund.): 

the time being in force shall apply to so much of 
that area as is comprised ,in the cantonment. 

Cantonment Fund. 
Cantonment 19, (I) There shall be formed for every canton- 
fund. ment which is not included in a municipality a can- - 

tonment fund, and there shall be placed bo the credit 
thereof, among other sums, the following, namely :- 

(a) subject to deductions under section 545 of 
the Code of Criminal Procedure, 1898, v of 189& 
or  under any other enactment for the 
time being in force or under any order of 

, the Local Government, all fines recoverea 
from persons convicted of offences com- 
mitted within the cantonment against 
this Act or agqinst any enactment ex- 
tended or rule made thereunder, or 
against the provisions of section 34 of 

I sthe Police Act, 1861, or the c~rre-qpond- v of i s ! .  

ing enactment for the time being in  force 
in the territories administered by the 
Governor of Fort St. George in Council 
or by the Governor of Bombay in Coun- 
cil, or agajinst the provisions of Chapter 
XI11 or Chapter XIV of the Indian ~ L & " ; ~ ~ ~ ~ ; ,  
Penal Code or of section 156 of the Army ,. 68. 
'Act ; 

( b )  the proceeds of taxes imposed under section 
15 or leviecl under the Bengal Chauki- 
dari Act, 1856, in the cantonment,; and XX ofls66. 

(c) *nts and profits accruing from propeAy 
placed by the Government under the 
management of the cantonment authority. 

(2) Notwithstanding anything in any enactment 
-as  to the purposes to which the proceeds of a tax are 
to be appropriated, the cantonment fund shall be 
applicable, subject to, the rules under this Act, to 
the maintenance of the police-f orce employed, in the 

cantonment 



(Chapter I V .-Taxation and Cantonment Fund. 
(Chapter V.-Supplemental Provisions.) 

cantonment and to  the other purposes of this Act  
within the cantonment and, with the general or 
special sanction of the Local Government, to lfke 
objects, within or without British India, beyond the 
limits of the cantonment in cases in which, in the 
opinion of the Local Government, the application of 
the fund beyond those limits is for the benefit of the 
inhabitants of the cantonment or of any military 
force ordinarily quartered therein or of any detach- 
ment, of any such force. 

20. (1) Where, in or near a cantonment, there is custody of 
' 

a Government treasury or sub-treasury or a bank to ;:?ment 

which the Government treasury business has been 
made over, the cantonment fund shall be kept in  the 
treasury, sub-treasury or bank. 

(2) Where there is no such treasury, sub-treasury 
or bank, the cantonment fund may be deposited with 
any banker or person acting as a banker, who has 
gives security for the safe custody and repay- 
ment on demand of the fund so deposited as the 
District Magistrate may in each case think sufficient 

21. The cantonment fund shall be vested in H i s  Vesting and 

Majesty, and, subject to the provisions of this Act management 
of canton- 

and of the rules thereunder and to the control of the mentfund. 
Local Government, the management of the fund 
shad1 be entrusted to the cantonment authority. 

29. The cantonment fund shall be deemed to be Acquisition 

" public revenues " within the meaning of the proviso of able immove- property 

to section 6 of the Land Acquisition Act, 1894, and atcost  of 
any property acquired at the cost of the cantonment ;:Et,q"ment 
fund shall vest in His Majesty. 

CHAPTER V. 
SUPPLEMENTAL PROVISIONS. 

23. The Governor General in  Council may, by Extentrion of 
enactments notification in  the Gazette of India, extend to all to oanton. 

cantonments or to any cantonment or-to -any par t  of menb. 
aa, any 



(Chapter V.-Supplemental Provisions.) - 
any cantonment any enactment for the time being 
in force in any municipality in British India, and 
declare its exknsion to be subject to such restric- 

, tions and modifications, if any, as he ' i inks  fit. 
Mattere 24. The Governor Genera1 in Council may make 
r e s P e O t h ~ u l e ~  which rules consistent with this Act to  provide for all or 
may be any of the following matters, namely :- 
made. 

( 1 )  the manner in which, and the authority to 
which, application for permission to 
occupy land belonging to the Government 
in a cantonment is to  be made; 

(2) the conditions to be annexed to  every such 
permission given in pursuance of such 
an application ; 

(8) the preparation and maintenance of regis- 
ters of immoveable property in canton- 
ments ; 

(4) the conatitution of cantonment committees, 
/- 

the functions to be discharged by them, 
the conduct of, and the aontrol to be 
exercised over, their proceedings, and the 
division of duties among the members 
of such committees ; 

(5) the functions to be discharged by the com- 
manding officer of a cantonment where a 
cantonment committee has not been oon- 
stituted, or has in pursuance of an order 
of the Local Government ceased to exist, 
or for any reason cannot be convened; 

(6) the executive duties of 'the Cantonment 
Magistrate and his position in relation 
to  the commanding officer of the canton- 
ment ; 

I 
I (7) the purposes to which the cantonment funs 
I may be applied; 
I (8) the authority on which money may be paid 

from the cantonment fund; 
Q (9) the 

I 
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(Chapter V.-Suppiemental Provisions.), 

(9) tlie investment of any balance of that fund; 
(10) the execution of contracts by, or on behalf 

of, the cantonment authority ; 
(11) the accounts to be kept by the cantonment 

authority, and the manner in which those 
accounts are to be audited and published ; 

(12) the definition and abatement of nuisances 
for which sufficient provision has not, in 
the opinion of the Governor General in 
Council, been made under section 23; 

(1q) ,)he requisitions which may be made on 

$ 
ersons having the control of sewers, 
rains, latrines or other things creating, 

or likely to create, nuisances, and the 
mode of enforci~g such requisitions; 

(14) the preventJon of , the overcrowding of 
buildings and places in a cantonment; 

(16) the cons~uction-and maintenance, to the - satisfaction of the cantonment authority, 
of .buildings and of boundary-walls, 
hedges and other fences ; 

(16) the regulation of the practice of agricul- 
ture and irrigation in a cantonment, the 
keeping of lands therein in proper order, 
and the felling, lo ping and trimming of 

$ trees on such lan s ;  
(I 7') the regulation of encamping-grounds, 

sarais, markets and slaughter-houses, of 
traffic on roads and across unenclosed 
spaces under the control of the canton- 
ment authority, and of processions and 
public assemblies ; 

(18) &e use and management of burial and 
burning grounds ; 

(19) the supervision and the regulation of ths 
use of public wells, tanks, rivers, streams, 
springs or other sources from which 
,water is or may be made available for 

public 
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(Chapter ,r.-Supplemental ProvTs.ions.), 

public use, and of the lands in the vicinity 
thereof ; 

(20) the parts of a cantonment in which persons 
practising any profession or carrying on 
any trade, calling or occupation may be 
required to reside for the purposs of 
praceising the profession or carrying on 
the trade, calling or occupation, and the 
conditions, if any, to be observed by such 
persons ; 

Q 

(21) the prevention of the spread of infectious 
or contagious disorders withsin a canton- 
ment, and the appointment and regula- 
tion of hospitals or other places within 
or without a cantonment for the recep- 
tion and treatment of persons suffering 
from any disease; 

(22) the segregation in, or the removal and ex- 
clusion from, a cantonment, or the de- 
struction of animals suffering or supposed 
to be suffering from any +nfectious or 
contagious disease ; 

(23) the suppression of mendjcancy and of loi- 
tering or importuning for the purpose of 
prostibution, and the removal and ex- 
clusion from a cantonment of disorderly 
persons, of persons who have been con- 
victed of any offence against Chapkr 
X V I I  of the Indian Penal Code, or sec- mvof 1860, 

tion 156 of the Army Act, or have been 04P$46 Viot.* 
ordered under the Code of Criminal Pro- 
cedure, 1898, to execute a bond for their ls98. 

good behaviour, and of persons whom the 
commanding officer deems it  expedient to 
exclude from the cantonment with or 
,without assigning any reason for exclud- 
ing them therefrom ; 

(24) tEe prevention of cruelty to animals and 
the care of animals while grazing; 

(as) the 
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Chapter V.--Suppleme.lljtal Provisions.) 

(25) the prevention and extinction of fires; 
(26) the registration of births and deaths; 
(27) the appointment by owners of buildings 

and lands in cantonments, who are absent 
from cantonments, of persons residing. 
within or near cantonments, to act as 
their agents for all or any of the pur- 
poses of this Act or any enactment ex4 
tended or rule made thereunder; 

(28) tho powers of inspection, entry and search %. 

which may be exerqised in carrying out 
any of those purposes, and the cases in 
which breaches of enactments extended 
or rules made under this Act are to  be 
cognizable offences ; 

(29) the mode in which summonses, notices, re- 
quisitions and other documents are to be 
served on the persons to whom they are 

_ , addressed; 
(SO) the cases, authorities nnd conditions in, to 

and on which executive orders p,assed * 
under this Act or any enactment extend- 
ed or rule made thereunder may be % 

appealed from; and 
(31) generally, the carrying out of the purposes 

of this Act. 

f25. (1) The power to make rules under section supplemcnta 
24 is subject to the condition of the rules be,ing made provisions respecting 
after previous publication and of their not taking~ale~. 
effect until they have been published in Zhe Gazette 
of India and in such other manner as the Governor 
General in Council prescribes. - 

(a)  A rule under section 24 may be general for 
all cantonments in British India or for all canton- 
ments not expressly exceptea from its operation, or 
may be special for the whole or any part of any one 
or more than one cantonment;, as the Governor Gene, 
ral in Council directs. 

'(3) A 
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(3) A copy of the rules for the time being 'in , 

force in a cantonment shall be kept open to inspec- 
tion free of charge a t  all reabonable times in the 
office of the Cantonment Magistrate. 

(4) In  making any rule under clause (12) or any 
of the following clauses of section 24, the Governor 
General in Council may direct that a breach of i t  - 
shall be punishable with fine which may extend to 
fifty rupees, or with imprisonment for a term which 
may extend to eight days, and, when the breach is 
a continuing breach, with fine which, in addition to 
such fine or imprisonment as aforesaid, may extend 
to five rupees for every day after the hrst during 
which the breach continues. 

Extension of 26. The Local Government may, by notification 
certain en- 
actments end in the official Gazette, and subject to any conditions 
rulestoplaces as to compensation or otherwise which i t  may see fit 
beyond can- 
tonments. to impose, extend to any area beyond the canton- 

ment and in the vicinity thereof- 
(a) any enactment which, with or--x~i t ,h~nt  re- 

striction or modifioation, has been ex- 
* tended to the cantonment or any part  

thereof under section 23, or 
( b )  any rule in force in the cantonment or any .  

part thereof under clause (12) or any of 
the following clauses of section 24, as 
well as any direction there in force under 
sub-section (4) of section 25; 

and the enactment, rule or direction specified in 
the notification shall, so long as the notification re- 
mains uncancelled, apply to that area as if the area 
were included in the cantonment. 

Cantonmentu B7. Where a cantonment is situated within the in Presidency 
towna limits of a Presidency-town, the functions assigned 

to any authority by this Act or any enactment ex- 
tended or rule made thereunder shall, sdbject to the 

rovisions of any enactment for the time being in 
force, be discharged by such authority as the Local 
Government may a p p ~ i n t  in this behalf. 

!2%. A 
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(Chapter V .-SupplementaZ Provisions. Chapter 
V1.-Repeals and Savings.) 

28. A suit or prosecution shall not be entertained Proteation of oantonmenb in any Court against any cantonment authority, nu- authority, 
thority appointed under section 27, cantonment Ma&trek 

and oom- Magistrate or commanding, medical or other officer manding 
for anything in good faith done or purporting to be Officer. 

done in pursuance of powers conferred by or under 
this Act on such authority, Magistrate or officer, 
whether the thing done was or was not authorised by 
the powers so conferred. 

29. (1) Section 54, paragraphs 2 and 3, and see- Registration, 
tions 59, 107 and 123 of the Transfer of Property 
Act, 1882, with respect to the transfer of property 
by registered instrument, shall, on and from the 
commencement of this Act, extend to every canton- 
ment in British India. 

(2) Where a cantonment has not been constituted 
a sub-distlvict or district for the purposes of the 

KVIof l908.  Indian Registration Act, 1908, under section '3 of 
,that, Act, tBa Registrar of the district in which the 

cantonment is situated shall cause a copy of such' 
entries in Indexes Nos. I and I1 as relate to immove- 
able property within the limits of the cantonment 
to be forwarded to the Cantonment Magistrate an- 
nually or a t  such shorter intervals as the Local Gov- 
ernment may prescribe. 

30. The Governor General in Council may, by Limitationof 
notification in tlie Gazette of India, exclude fro111 the ,"p$C''2n 
operation of the whole or any part of this Act the 
whole or any part of any cantonment. 

j CHAPTER VI. 

31. The enactments mentioned in the Schedule Repeak, 

are repealed to the extent specified in the fourth 
column thereof. 

88. All 
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(Chapter VI.-Repeals and Savings. The Sche- 

dule.-Enactments repealed.) 

82. All licenses and permits given under the Can- 
tonmenb Acb, 1889, u r  under ally enactment re- ~ 1 1 1  of lss9, 

pealed by thbt Act, and ili force a t  the commence- 
ment of this Act, shall be deemed to have been given 
under this Act. = 

I 

THE SCHEDULE. 
ENACTMENTS REPEALED. 

(See section 31.) 

Year. I No. I Short title. I Extent of repeal. 

XI11 Tho Cantonments Act, SO muoh aa has not been 
1889 ' 1  1 8 8 9 .  repealed. 

The Cattle-trespass Act 
(1 871 ) Amendment Act, - .- 

1891. 

The Amending Act, 1891. 

.The Excise Act, 1890 

60 much of Part I of the 
Seoond Schedule as re- 
lates to the Cantonmente 
Act, 1889. 

So much of the Schedule 
as relates to the Canton- 
menb Act, 1889. , 

EV The Cantonments Aot, The whole. I 1897. 
The Code of Criminal Pro 
oedure, 1898. 

The Repealing and 
Amending Act, 1903. 

The Amending. (Army) 
Act,1909. . , 

So muchof Schedule I a8 
relates to the Canton. 
menh Aot, 1889. J 

So much of Part I1 of the 
Seoond Schedule as re- 
lates to- the Cantonments 
Act, 1889. 

So much of the Sohedule 
as relates to the Canton. . 
menta Act, 1889. 


